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Mr. Speaker: No advice can be 
given. Next question. 

Shrl D. C. Sharma: My name was 
also there, but I was not called. 

Mr. Speaker: We have passed on 
to the next question: 
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[(a) and (b). The orders issued 

by the Home Miinstry in this regard 
take effect from the date of issue and 
promotions and selections already 
made in accordance with the old 
orders are not to be disturbed. There 
is, therefore, no question of any officer 
belonging to the Scheduled Cute or 
Scheduled Tribe being reverted from 
a Class I or Class II post as a result 
of these orders. 

(c) The Ministry of Railways have 
issued orders similar to those issued 
by the Ministry of Home Mairs. The 
other Departments of the Government 
of India foUow the orders issued by 
the Ministry of Home Mairs . 

(d) and (e). A copy each of the 
Government of India Resolution and 
Office Memorandum dated 8th Novem-
ber, 1963 is laid on the Table of the 
House. [Placed in Library. See No. 
LT-2860/64]. 
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Sbri BasUmatari: Since the judge-
ment of Ithe Supreme Court was an-
nounced, may I know whether it is • 
fact that a tendency has been created 
in the country that the question of 
promotion should not be there in ,re· 

gard to Scheduled CaStes and Sche~ 
duled Tribes, and, if so, what steps 
are the Government taking to remove 
this tendency in the country? 

Sbri L. N. MIsb.ra: That. is not a 
fact. A clear order hu been issued 
that reservation in promotion in the 
case of Class nI and IV employe:l& 
will be tbere. But in the other classes, 
of course, there should not be reserva-
tion.. 

lZ:OO hn. 

Shr! Sonavane: May I know what 
are the reasons for not keeping any 
reservation for scheduled castes and 
scheduled tribes in Class I and Class 
II Posts in making prom(jtion? 

Shri L. N. Mishra: In the interests 
of efficiency and better administra-
tion,' in Class I and Class II posts there 
should not be reservation so far as 
promotion is concerned. 
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Mr. Speaker: Question Hour is 

over. Short Natice question. 
Shri 1ian Vishnu Kamath: UndeT' 

proviso to rule 46, Question No. 95~ 

which is of special public interest mll3' 
kindly be permitted to be answered. 

Mr. Speaker: The Minister can uk 
for it and not the Member. 




